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12 hrs.

RE. QUESTION OF PRIVILGE

SHRI SUNIL MAITRA (Calcutta-
North East): I have given an adjourn-
ment motion. ..

(Interruptions)

MR. SPEAKER: I am on my legs.
Please sit down. I have got so many
adjournment motions, 15 of them.

Dr. Subramaniam Swamy had given
notice of a breach of privilege against
Shri Inderjit, a well known journa-
list, who had written two articles in
which he had raised the pertinent
point whether the original report
given by the Committee of Privileges
of Australia had, in fact, been gone
into before the ruling had been given
by the Chair. Dr. Subramaniam Swa-
my had also met me subsequently in
the Chamber and then raised the sub-
Jject in the House in December last
and I had told him that we were mak-
ing earnest efforts to get a copy of
the Report of the Privileges Com-
mittee from Australia.

I have now got a copy of the Report
and have gone through it carefully
with a view to see if the previous
Tuling given by me required any
material modification. I have come to
the conclusion that the ruling need
not be modified. I, in fact, has alrea-
dy served the purpose of drawing
pointed attention to the omnibus pro-
visions for censorship at all times as
existing in The Indian Post Office Act,
1898. I find that Members have alrea-
dy taken initiative to table Private
Members’ Bills to effeect amendments
to the Indian Post Office Act, 1898
and this would naturally afford an
opportunity to the House to go into
all aspects of the matter.

SHRI SUNIL MAITRA: Are they
going to accept that?

MR. SPEAKER: I do not know. ..

. SHRI SUNIL MAITRA: You please
advise them.

MR, SPEAKER: I cannof do that.
SHRI SUNIL MAITRA: You are
referring to an archaic law.

MR. SPEAKER: 1 will reply to

that also.

May I also take this opportunity
of thanking my distinguished friends
for underlining the need to consult

- the original report of the Committee

of Privileges of Australia, rather than
merely relying on a secondary sour-
ce?

I would also like to refer to the
point raised by Mr. Sunil Maitra. He
has asked me as to why I referred to
an archaic law. Hon. Members must
realise the conditions in which I have
to work, like a judge. I am the Spea-
ker here. A judge has to interpret
the law and I have to interpret the
rules as they have been laid
down and have been handed down to
me. It is not my job to change them.
I cannot change the laws, You have
to change them.

-~ SHRI SUNIL MAITRA:
advise them.

You can

MR. SPEAKER: I cannot advise
them. It is you who have to do it.
That is why, I referred to this point
at this time because I cannot take
into my hands the legislative powers.
They are with you. I have to inter-
pret the rules as they have been
handed down to me,

(Interruptions)

MR. SPEAKER: I remember it. I
cannot change. You will hang me to-
morrow, if I do so...

(Interruptions)

MR. SPEAKER: I cannot do it. It

is not within my powers to change
it.

SHRI SUNIL MAITRA: Why don’t
You exercise your powers?. ..
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~ MR, SPEAKER: There are no
powers.. ... There are no powers,

SHRI SUNIL MAITRA: Why do
you not exercise your powers?

MR. SPEAKER: There are no
powers.

DR. SUBRAMANIAN SWAMY:
(Bombay North East): First of all, I
thank you for taking the trouble of
going through the Australian pre-
cedent. What you have said about
a part of my Motion I fully accept
and I am gatisfied. But there are
two other related questions which I
have raised and want to bring to
your notice,

One is the principle of discrimina-
tion.

MR. SPEAKER: That comes under
the Act. No discussion.

DR. SUBRAMANIAN SWAMY:
Parliamentary papers cannot be sub-
ject to censorship.

MR. SPEAKER: If you read the
Act, it is already there. I have
gone through it: In the 1898 Act it
is there. You will find it in my
original ruling, It is there.

DR. SUBRAMANIAM SWAMY:
What about the  principle of dis-
crimination? There cannot be dis-
crimination .... (nierruptions)

MR. SPEAKER: No
now.,

discussion

DR. SUBRAMANIAN SWAMY:
The papers for Shri Rajiv Gandhi are

not censored: mine are censored. Why
this discrimination?

MR. SPEAKER: You amend -the
Act,

(Interruptions)

—_— - —_———

st vrw faete ame (gigR ) :
i wewHHe qwe ST Afew fr &
g fafeex @@l 95 gu @ faesr
[ oA F A F araey ¥ AT AR

MR. SPEAKER: You can discuss it.
(Interruptions)

AR IHes HI AT W@ g2

o o faww qwEw 0 g
fafreex gt &2 gu 2, fafa @er st
4% ITE......

MR. SPEAKER: Nothing goes on
record.

SHRI KAMAL NATH : (Chhind-
wara); Sir, I have given notice of a
privilege motion.

MR. SPEAKER: That js under my
consideration.

SHRI KAMAL NATH: Please lis-
ten to me., It is concerning the whole
House. . (Interruptions) If this is go-
ing to continue like this, it will not
be Lok Sabha but Joke Sabha.

SHRI SUNIL MAITRA: What
about my adjournment motion?

MR. SPEAKER: Adjournment
motion cannot be allowed. You will
have an opportunity on the Presi-
dent’s Address, the Budget etc.

(Interruptions)

PROF. 'MADHU  DANDAVATE
(Rajapur); Sir, you have already re-
ceived a letter from the Maharash-
tra Assembly Speaker, regarding the
privilege motion against me in the
Assembly. ..

MR. SPEAKER.: I will talk to you.

***Not record.

— - e



PROF., MADHU DANDAVATE:
I have given my explanation also.

MR. SPEAKEB: You come to me.
I have got them, You come and see

me. It is something judicial. You can
see me any time.

PROF, MADHU DANDAVATE:
Sir, you have to be serious. ..

MR. SPEAKER: I have bheen very
over-serious in that..

PROF. MADHU DANDAVATE:;
Let that expression of seriousness be
stated in this House.

MR. SPEAKER: Certain things are
not in my power. I have to see it. It
is beyond my control,

PROF. MADHU DANDAVATE:
You asked for my explanation a
month back,

MR. SPEAKER: I have got it from
the Speaker only two days back.

PROF. MADHU DANDAVATE:
Just a minute. There is something
wrong, you had received it in the last
session, Sir, there is a gap in the com-
munication. You have received the
communication from the Speaker of
the Maharashtra Assembly in the last
session, Immediately after that, I
have sent my explanation. The entire
vacation has passed. When is the issue
coming up?

MR. SPEAKER: We will talk on
that. Come to me. We will talk.

SHRI E. BALANANDAN (Mukun-
dapuram): After the summons for
the meeting of the House, the Com-
munications Ministry has imposed a
tax.

MR. SPEAKER: We will have a
discussion on that.

Y g fagrt aonat (7€ faeeh) -
g IR HIHGT § |
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U HEieT . 9T 54 @ ad
HTEoIFT H AT |

Wl wes fagrdl mweat - @
TR F WO FAT g oqHT §

WUl WEEW : IH 9T el g |
U9 I@T Agl g7 | 5 ®fewr
T g1 #WW g Wfaw | 97 o
I & ar A w7 FrEEfAv A

st et fagrY &wqa o ST
T GITH g |

|1 T¥lE "AT (FETEAYY) ¢ A
wh fEes wwm g st fafaex
F faems

WEULT WEITA : ATGF qTF AT |
(zens)

weYeT WPRY © FL UF q1q AT

AT q TG AR |
()

A AgIed @AY 9T A5l g |
oI Far a1 fF ol o Gve & w@ar
AT | T G99 § Igia digr 97 |
g frewr st a@ g | w wY
9g JAd A ATIH Y Fw TGN gaT
I 77 off 8% gar ) Ao s A
Tl &1 oMW &g 91 fF a9 amEr
faqar @f9w 1 &5 F77 91 fF 7o
Qe T A FAF g | SeH ag Fgl
g7 :

“The Report has been under the
consideration of the Ministry of

Home Affairs, in consultation with

other Ministries and the Planning
Commission. Government propose

to place the Report before the two
Houses of  Parliament, together

with the Action Taken Memoran-
dum, during, the ensuing budget
session.”

(Frar)



‘i95 Fe. Qn. -oj' Privilege
qeq| WEIAT © W9 ALY AT At
! l
Why can't you have the patience
to listen to me?ser gt dww IE FHT

2

You could have at least given me
the time to talk to them, —Qri Gn-a‘q'r \
1 will get you. & mrrqe) sparer Eq%
Far g |
(zaaia)
I|ga WA A g
st T faeme AT - TR
#; dFac  FHfE FToATIET &
i fafre ag w9z 8, afeame

faffex 93 @@ &) FEAET &
SAAT WAt g f& o#a mm. ...
(caaaa) . .

qeqer  FWERER 0 F oFEEr |

#¥ wg faar f& & swar g

=Y T faamg qEam - g faeaw

T R

weA W IR . q1 & FIH
e T !
I have given you an under-
standing,
(Interruptions)

MR. SPEAKER: You are trying to
make the mountain of a mole hill
unnecessarily. It is going to be
placed on the Table of the House.

oY T faerm graaw 0 Anr Ee
Faq 9X ¥ guw g #x fewmme gu
g1
SHRI NIREN GHOSH (Dum-

Dum): The rationing system ig break-
ing down because of the non-supply
-of requinite amount of foodgrains by
the Cenlre.
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Weqer AgEYT : W fEEr WK
gaF ¥ 2 @fsu

Give me some motion.

F5 AR g T Qfvw, 5 T
FOT |

Mr, Harikesh Bahadur.

SHRI HARIKESH BAHADUR
(Gorakhpur): Sir, the institution of
Parliament is bging denigrated by
this Government. Postal rates have
been increased just before ithe budget
session of Parliament. ...

qead wWgw . AR wg faa
gEr, fe=m & W@ g |
This is nothing.

(Interruptions)

TEY AEET . WL AT ®A Ug

F e T A

If you had studied the rules,
would not have talked like this.

sy,

12.08 hrs,

PAPERS LAID ON THE TABLE

NOTIFICATION UNDER INDIAN POST
QOFFICE ACT

THE MINISTER OF COMMUNICA-
TIONS (SHRI C.M, STEPHEN): I beg

to lay on the Table a copy of the Indian
Post Office (First Amendment) Rules,

1982 (Hindi and English versions)
published in Nofification No. G.S.R.
59(E) in Gazette of India dated the
11th February, 1982, issued under the
Indian Post Office Act, 1898.

[Placed in Library. See No. LT—
3309(82.]
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